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Vie .. s of Cblef Justice of India on Present 
Methods and Procedures to get Jnstice 

7391. SHRI GEORGE FERNANDES: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Government's attention has 
been drawn to the views expressed by the 
Chief Justice of India in the issue of tbe 
States dated tbe 21st Milch, 1970, published 
from Delhi; 

(b) if so, whether Government consider 
overhauling tbe present methods and pro-
cedures to get justice; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDY A CHAR.AN SHUKLA) : la) Govern-
megt ha ve seen the Pres. Report. 

(b) and (cl. The Law Commisson has 
suggested certain spedfic amendments to the 
Code of Civil Procedure, J 908. in its Twenty-
Seventh Report which are directed towards 
eliminating or minimising delay in civil 
Iitil"tion and thereby reducing costs. A Bill 
flirt her to amend that Code far giving effect 
to those amendments i< now pending before 
the Joint Select Committee of both Houses 
of Parliament. Th, Report of tbe Committee 
is awaitf"d. 

Tho Code of Criminal Procedure has 
been examined recently in detail by the Law 
Commission and the recommendations made 

in its Forty-First Report are being examined 
in consultation with the State Governments . 
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